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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BRANCH, NEW DELHI
EXECUTION APPLICATION NO. 23 OF 2023
IN
ORIGINAL APPLICATION NO. 75 OF 2023
(IANO. 645 OF 2023)

IN THE MATTER OF:

JAISHREE BANSAL ... APPLICANT
VERSUS
UTTAR PRADESH POLLUTION ... RESPONDENT
CONTROL BOARD & ORS.
AFFIDAVIT

I, Mithlesh Kumar Singh, s/o Bhushan Singh, aged about 48 years, working as City
Health Officer of Ghaziabad Nagar Nigam, presently in New Delhi, do hereby solemnly

affirm and declare as under:

1. T'am the City Health Officer of Municipal Corporation of Ghaziabad and am fully
conversant with the facts and circumstances of the present case and therefore

competent to sign and depose the present Affidavit.

2. Istate that it is the case of the Applicant that the garbage / solid waste has captured
approx. 200 sq. feet of the applicant’s private land at village Jagjeevanpur, Pargana
Jalalabad, District Ghaziabad and leachates oozing out from the garbage has

destroyed 1500 sq. feet of the Applicant’s private land.

._-————'-_._

3. I affirin that by way of this affidavit, I taml_siﬁmﬂ}d Tribunal that:
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I. DISCLOSURE OF DETAILS ON WASTE GENERATION, ITS
TREATMENT, PROCESSING AND AVAILABILITY OF FACILTIES

a. The aspects of waste generation are as follows:

Location Waste to | Operations at Site | Timeline to | Current Status
Compost complete
Capacity
g B
Jagjivanpur Installed (1) Site is | Approximately (i) Since July
Fresh Capacity: operational 70,000 MT of 2025,  waste
Processing 3,200 TPD from — July | \aste is currently transportation
2023. ; to this site is
at the site.
closed and
(i1) Total fresh The t'arget for stopped.
waste processing  the Currently
generated in | waste and clearing approx. 70,000
Ghaziabad of | the site is set for MT waste is
approx. 1600- | 30 June 2026. present on the
1800 TPD is site.
sent to
pipeline site (i) The fresh
currently. - waste from 6th
July 2025 is
(1i)MSW being
Processing transported to
Facilities at new
site: 8 processing site
Trommel at Dabarsi. The
Machines Consent to
(Each having Establish
capacity  of (CTE) and
300 TPD) + 1 Consent to
Super  Sonic Operate (CTO)
Segregation are received.
Machine
(Capacity:
2000 TPD) +
12 Pokelane +
5-8 Dumpers.
Jagjivanp The legacy waste As per third party
Bhikan%? ] processing started survey conducted
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Legacy Waste
Site having
2.69 lac ton

from October
2023 and the
entirety of legacy
waste has been
processed.  The
space created by
processing of
legacy waste was
being used for
processing of
fresh MSW.
However, that is
also stopped since
July 2025.

by IIT Delhi, the
legacy waste has
been  processed.
The land which
was vacated from
legacy waste was
being used for
storing and
processing  fresh
MSW till 5% July
2025. However,
this site has been
closed since July
2025.

A copy of the recent survey of the site is annexed herein as Annexure A-1.
e Prior inspections of the site
- b. Additionally, the committee comprising of officials from Ministry of
Environment, ‘Forest & Climate Change along with officials from Central
Pollution Control Board was formed by this Hon’ble Tribunal vide Order dt.
05.07.2024. The said committee via its report dt. 01.10.2024 had also
categorically - confirmed that: (i) there was no spillage of waste into the
premises of the Applicant; and (ii) no leachate was flowing into the premises
of the Applicant.
c.  Moreover, as per Order dt. 01.04.2024, a joint survey of Pipeline and Morta

Waste Treatment Site was conducted by Ghaziabad Municipal Corporation

/fioﬁ?tg se-Indian Institute of Technology (IIT), Delhi and an on-site visit'was
‘ : "”«s ~i:_, - \\\\
{{//cc;ﬁduc}éiogrf \8\.05.2024 on basis of which an interim report was prepared.
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of the waste being used therein (as per tests conducted in March 2024) is as

follows:
S. NO. PARAMETERS PERCENTAGE
1. | Organic Waste 75-80
2. | Glass 0.8-1.1
3. | Plastic 1.5-1.8
4. | Metals 0.1-0.3
5. | Mix waste for RDF 11.0-13.0
6. | Silt and debris 6.6-7.0

d. I state that the waste treatment facilities were confirmed to be operational in
the interim report of IIT Delhi. The aforementioned data indicates a daily
waste disposal of 1,967 tons. The consent to operate of the textile industry's
waste-to-energy plant reports a capacity of 75 tons per day (TPD) using a 2.5
million kilocalorie per hour thermic fluid heater. The brick production plant's
waste-to-energy facility, currently being commissioned, has a projected
capacity of 340 TPD which is going towards WTE aqd paper mills. The
combined RDF utilization capacity is 415 TPD, approximately 20% of the
total daily waste, with current RDF generation at 11-13%. The decompésed
organic waste is being utilized for filling a nearby low-lying area.

e. 1 state that the legacy waste accumulated at Jagjeevanpur Site-I (amounting to

2.50 lakh metric tonnes) was processed and disposed off by the concerned
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for the collection and windrow processing of the fresh municipal solid waste
(approximately 1600-1700 TPD) generated within the limits of GMC, the land
vacated post-processing of the legacy waste at Site-I was merged intd the
Jagjeevanpur Site-2 for the purpose of 7 fresh waste collection and its
processing through the windrow method. This was also carried out after due
inspection by the Central Pollution Control Board in its letter dt. 16.05.2024.

Presently, the fresh waste from the said site is being transported to new

processing site at Dabarsi. The Consent to Establish & Consent to

Operate for the same has also been received. It is also worthy to be noted

that the Applicant has approached this Ld. Tribunal with unclean hands as she
has no requisite licence to operate the facility for veterinary hospital and nor
she has secured any building approval from GDA for the same. Thus, the
Applicant is operating an unlawful and -illegal facility in absolute violation of

the statutory laws and regulations.

Regarding Dabarsi Facility (Khasra No. 181, Village Dabarsi)
With respect to the allegations concerning solid waste management at Khasra
No. 181, Village Dabarsi, Ghaziabad, it is humbly submitted that GNN, in

discharge of its statutory obligations under the SWM Rules, 2016, initiated a

tendel pIOCCSS for establishment of a Common Municipal Solid Waste
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contract for ‘Handling, Processing and Disposal of Solid Waste® vide letter
dated 10.01.2025.

A copy of the letter dated 10.01.2025 issued by GNN is annexed as Annexure
A-2.

The Project Proponent obtained Consent to Establish dated 05.04.2025 from
the Uttar Pradesh Pollution Control Board for setting up of Common
Municipal Solid Waste Facility with capacity for bio-compost (100 TPD),
RDF - Refused Derived Fuel (400 TPD), and Inert (400 TPD) by processing
900 TPD of raw material.

A copy of the said CTE is already annexed as Annexure A-3.

The Project Proponent has also duly obtained Consolidated Consent to
Operate and Authorization under Section 25 of the Water (Prevention &
Control of Pollution) Act, 1974 and Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981, vide Order No.
250660/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/Z025
dated 13.11.2025, valid for the period from 13.11.2025 to 31.12.2029.

A true copy of the said Consolidated CTO and approval is annexed herewith
and marked as Annexure A-4.

The Project Proponent has established and commissioned a comprehensive

Effluent Treatment Plant/Leachate Treatment Plant (ETP/LTP) at the Dabarsi

n obtained from UPPCB. The
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said ETP/LTP is spéciﬁcally designed to treat leachate generated from waste
processing activities.

The Dabarsi site has been duly incorporated in the Ghaziabad Development
Authority's Master Plan 2031, thereby conferring statutory recognition to the
facility as a designated site for solid waste management infrastructure. This
inclusion demonstrates that the site selection has been undertaken in
accordance with planning norms and with approval of the competent planning
authority.

A copy of the relevant extract from the GDA Master Plan 2031 showing
inclusion of the Dabarsi site is annexed herewith and marked as Annexure A-
5.

The Dabarsi facility has been established with an initial processing capacity
of 900 TPD, with provision for scalability up to 1400 TPD, thereby ensuring
adequate capacity for scientific processing of municipal solid waste generated
within GNN’s jurisdiction. The facility is equipped with modern machiﬁery
and infrastructure for segregation, processing, and scientific management of
waste in accordance with the SWM Rules, 2016.

A scientific volumetric analysis through drone survey conducted on
13.11.2025 at-the Dabarsi site which establishes that only approximately 1.29

lakh metric tonnes of waste

'\\\\\
¥ *- \\‘ .
INTW §t§¢9r\ cessing and management. A

mains o be processed at this facility,

NTOAN
g
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true copy of the Volumetric Survey Report dated 13.11.2025 is annexed
herewith and marked as Annexure A-6.
Loni Solid Waste Management Facility
In furtherance of its commitment to scientific and comprehensive solid waste
~management, and in compliance with the SWM Rules, 2016, GNN undertook
proactive measures to establish additional processing infrastructuré at
strategically located sites.
Approximately 20 acres (8.265 Hectares) of land situated at Loni had been
resumed in the year 2012 by the then District Magistrate specifically for solid
waste management purposes and recorded in the name of Nagar Vikas Vibhag.
A solid waste processing plant was established on this land by Construction
& Design Services (C&DS), UP Jal Nigam in 2021 at a capital cost of
approximately INR 17 crores, which remained underutilized.
GNN submitted a comprehensive proposal to the Government of Uttar
Pradesh seeking permission to operate the Loni facility on a cluster-based
approach, with due consent obtained from the District Magistrate, Ghaziabad.
A copy of GNN’s request letter for the Loni facility is ahnexed herewith and
marked as Annexure A-7.

Vide letter dated 21.08.2025, the Joint Secretary, Government of Uttar

Pradesh, after obtaining W1 the competent authority, accorded
O N

il for establishment of the Loni Solid
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Waste Management Plant in larger public interest, under the provisions of
Section 124 of the Uttar Pradesh Municipal Corporation Act.

A copy of the approval letter dated 21.08.2025 issued by the Joint Secretary,
Government of Uttar Pradesh, is annexed herewith and marked as Annexure
A-8.

Pursuant to the said approval, GNN issued e-tender No. 233-4/-/2025-26 dated
06.09.2025 for supply, installation, and commissioning of a 2000 TPD
Municipal Solid Waste processing plant, extendable up to 3000 TPD (wet and
dry waste), along with operation and maintenance for a minimum perioﬁ of
seven years, extendable by an additional three years. The work order has been
issued and the plant is completely set up and commissioned. Consent to
Establish (CTE) has been duly obtained. Laying of Express Electricity line of
capacity 2000kv is in process and is expected to be operational by 31.05.2026.
It is pertinent to mention here that due to public protest the plant work has
been stopped since 20" March 2026. Steps are being undertaken along with
District Administration and Police Commissionerate to resolve the public
protest and make the plant operational. A copy of the e-tender dated
06.09.2025 & CTE are annexed herewith and marked as Annexure A-9.

The Loni facility site has been duly incorporated in the Master Plan 2031,

thereby conferring statutory recognition as a designated solid waste

m the Master Plan 2031

management site. A copy of the rel
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showing inclusion of the Loni site is annexed herewith and marked as
Annexure A-10.

Nidori Solid Waste Management Facility

GNN simultaneously undertook parallel efforts to augment solid waste
processing capacity at Nidori, falling under the jurisdiction of Khora Nagar
Palika, measuring approximately 2.5 hectares. A solid waste processing ﬁlant
established by C&DS, UP Jal Nigam in 2022 at a capital cost of approximately
INR 12 crores at this site remained non-operational.

Pursuant to proactive intervention by GNN and upon obtaining requisite
permission from the Government of Uttar Pradesh vide approval dated
29.05.2025, the said plant was formally handed over to GNN with permission
to operate on a cluster-based model. A copy of the approval letter dated
29.05.2025 issued by the Government of Uttar Pradesh is annexed herewith
and marked as Annexure A-11. |

The tendering process for operation of the Nidori facility has been completed,
and work order has been issued for a 750 TPD plant, which s}\lall be
operational by 31% May 2026.

The Nidori site has been proposed for inclusion in the statutory planning
framework and has been incorporated in the proposed list of GDA’s Master

Plan 2031, approval for which is under
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A copy of GNN’s request letter dated 14.08.2025 to the Vice Chairman, GDA,
for incorporation of the Nidori site is annexed herewith and marked as
Annexure A-12.

Galand Waste-To-Energy Facility

GNN has identified a site at Galand for development of an advanced Waste-

to-Energy (WTE) facility on a clustér basis, in consultation with Hapur

District Administration. Bio-fencing measures have been undertaken as

interim environmental safeguards.

A copy of the photographs demonstrating bio-fencing is annexed herewith and

marked as Annexure A-13.

Multiple preparatory and facilitative measures have been undertaken at the

Galand site, including:

(i) The Horticulture Department is developing a green buffer zone along the
outer periphery, wherein approximately 17,000 saplings have been
planted and fenced, with remaining plantation work in progress;

(ii) A tender for construction of boundary wall was invited on 26.11.2024,
and work order was issued on 25.01.2025;

(iii) GNN vide letter dated 27.04.2025 requested the then Vice Chairman,
GDA, to conduct inquiry and take action for removal of unauthorized

constructions in the vicinity of the 44.25-acre site at Galand, which are
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(iv) Stakeholder consultations have been undertaken, with the Municipal
Commissioner holding discussions with villagers on 06.08.2024 and
encouraging site visits to operational WTE plants in Delhi, Indore, and
other states.

(v) Memorandum of Understanding is in place for development of the WTE
facility at Galand, and further action shall be taken in accordance with
the outcome of ongoing deliberations with Hapur District
Administration.

e  Comprehensive Processing Capacity

y. Upon operationalization of all facilities by 15.03.2026, GNN’s total
processing capacity shall be: (i) Dabarsi: 900-1400 TPD; (ii) Loni: 2000 TPD;
(iii) Nidori: 750 TPD; Total: 3650 TPD (minimum).

z.  This capacity is almost double the current waste generation within GNN’s
jurisdiction, thereby ensuring adequate infrastructure for scientific waste
management on a sustainable basis.

aa. GNN has established Material Recovery Facilities at multiple locations with
total capacity of 450 TPD: (i) Ret Mandi: 250 TPD:; (ii) Sihani: 150 TPD; (ii1)

Akbarpur-Behrampur: 50 TPD

~_bb. GNN has undertaken comprehensive remediation of legacy waste at multiple

' DELHI o 1] ; , . ;
\(@ REGD. NG - 8,,2hgé"bp n completed include: (i) Pratap Vihar: 5 lakh MT remediated
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(converted to Miyawaki Forest); (i) Indirapuram: 1.67 lakh MT remediated

(converted to Miyawaki Forest); (iii) Morta: 5 lakh MT remediated (given

back to original farmers); (iv) Bikkanpur Legacy Waste Site 1: 2.72 lakh MT

completely remediated.

Compliance With Statutory Obligations

GNN submits that it has undertaken all measures in strict compliance with the

SWM Rules, 2016, including:

(1) Facilitation of construction, operation, and maintenance of solid waste
processing facilities through private sector participation;

(ii) and allocation of suitable land for solid waste processing and disposal
facilities in coordination with District Administration and concerned
authorities;

(iii) Adherence to specifications for sanitary landfills and pollution
prevention measures, including establishment of ETP/LTP facilities;

(iv) Obtaining necessary authorizations and consents from UPPCB under
relevant provisions.

All facilities established or being established by GNN or its authorized

contractors are in compliance with the EIA Notification, 2006, and have

obtained or are in the process of obtaining all necessary environmental

clearances and statutory approvals mpetent authorities.

T _“Js‘ﬂf \\ < .
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compliance with environmental standards prescribed under applicable laws
and regulations.

I state that everything stated above has been stated by me in my official
capacity based on and derived from the official records maintained by the
Ghaziabad Nagar Nigam in the official capacity and I state that nothing
material has been concealed therefrom.

S, B el
DEPONENT
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VERIFICATION

I, the above-named deponent, do hereby solemnly verify that the contents of the
aforesaid affidavit are true and correct to the best of my knowledge and beliefl and
nothing material has been concealed therefrom.

Verified at onthis  day of March 2026.

A o & APR 2020 M
4 90 o
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ANNEXURE A-1

33,820 Sq. Meter
Cleared Land Area (Zone A+B+C) 18,318 Sq. Meter
Land Area having Fresh MSW 15,502 Sq. Meter
Percentage of land area cleared Approx 54%
Balance Fresh MSW Quantity At Site | 70,000 MT

ZONE C -1, 017 Sq. Meter| .. ~ B8l 0 Creared Area
: pndfm-um___.ﬂ-.mtm M Fresh MSW Area
"‘-&"’“’«-—-.e,;hu-ﬂ““ ‘-—m A
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Office:---Ghaziabad Nagar Nigam

Letter No.1144/SWA/2024-25 Date 10/01/2025
M/S SHREEJI COAL COMPANY & SWASTIK CARRIERS(IV)
Ghaziabad

Subject: Request for Proposal (RFP) of Handling, Processing & Disposal of Municipal
Solid waste (MSW) from the jurisdiction of Ghaziabad Nagar Nigam

In compliance with the order dated 27.11.2024 of the Municipal Commissioner
regarding the above work, tenders were invited from 02.12.2024 to 11.12.2024 by
publishing advertisement in newspapers by 30.11.2024. Out of which 03 tenders were
received on 11.12.2024 for the said work. Whose technical requirements were
accepted on the date. After examination of the technical bids, your L-1 tender was
received with rate marking of Rs. 599/- per tonne of all sold waste. For negotiation on
the rates received, letter No. 1004/Ud./2023-24 dated 01.01.2025 of this office was
. issued to you. In which you have submitted a letter and consent letter for getting the
work done at the rates reduced by Rs. 44/- from the received rates and at Rs. 555/-
per tonne including excise duty.

Therefore, you should ensure that the conditions mentioned in the RFP are fulfilled
within @ maximum of 45 days, such as obtaining No Objection Certificate from the
Pollution Control Board, boundary wall etc., and the department is informed so that
further action can be taken. You should also ensure that the contract is executed on
the prescribed stamp paper as per the conditions mentioned in the RFP by depositing
the FDI amount of Rs. 1.00 crore with the Accountant General of Ghaziabad Municipal
Corporation.

Sd/-
City Health Officer
Municipal Corporation Ghaziabad

Copy to:

Respected Municipal Commissioner

Additional City Councilor

For information purpose to the Zone Sanitary Officer/Chief Food Inspector
Clerk, SWM/SPN to (Illegible)

2 e e

bl
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1165 ANNEXURE A-3

- I?TTAR PRADESH POLLUTION CONTROL BOARD
o uilding. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
0nc:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com

» Validity Period :02/04/2025 To 01/04/2030

y
./!
£ I(;a;(lzgory :RED Application Id : 30534383
' ef No. -
: ' Dated:- 05/04/2025
233519/UPPCB/GhaZIabad(UPPCBRO)/CTE/GHAZ[ABAD/2025
To,
Shri SHUBHAM GOEL
M/s SHREE JI COAL COMPANY
Khasra No. - 181, Village - Muhiddinpur, Dabarsi, Ghaziabad (U.P.),GHAZIABAD,
GHAZIABAD
Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 30534383 dated - 20/02/2025. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

L. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :

B- Main Raw Material :
B Main Raw Material Details

Raw Material Quantity

Name of Raw Material J Raw Material Unit Name |
Municipal Solid Waste Metric Tonnes/Day 900
(M.S.W.) ;
C- Product with capacity :
Product Detail
Name of Product Product Quantity
RDF - 400 TPD 00
Bio Compost- 100 TPD
| D- By-Product if any with capacity :
| By Product Detail j
[ Name of By Product [ Unit Name Licence Product Install Product
Capacity Capacity
|__Inert-400 TPD | Metric Tonnes/Day 400.0 400.0 ‘
2 Water Requirement (in KLD) and its Source :
[ Source of Water Details
L Source Type f Name of Source Quantity (KL/D
[ Ground Water (within J Borewell 22.0
premises) '
3. Quantity of effluent (In KLD) : / '
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Effluent Details
Source Consumption Quantity (KL/D)
Domestic 2.0
Industrial 20.0 =

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details —

Fuel Consumption(tpd/kld) Use —

Sfhes 0.0 Used In D.G. Set of Cap.
62.5 KVA & 15 KVA (RECD

OR Dual Fuel System

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval

of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant a
Efﬂuent_ Treatment Plant and Air pollution control devices, by 10th day o
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shal
industry till 01/04/2030 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Preve
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

nd machinery, green belt,
f completion of subsequent

of proposed Effluent
1 be submitted by the

ntion and control of

Specific Co'nditions:
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1. THIS CTE )

Facility (CF[I;/II:SI\%[Y)?‘E;IB ONLY FOR Estab].lshmcnt New Unit of Common Municipal Solid Waste
Fuel)- 400 TPD and 1r 1¢ proposed production of Bio Compost- 100 TPD, RDF (Refused Derived
Ghaziabad Naga} Nig];ncl?-gét(?(?'gll)) by using proposed Raw Material as Municipal Solid Waste from
2.1In ¢z any chanee in nr : X . :

o }::;g}iﬁgﬁ::ég:ﬂ;‘5}7001;11? Odulctlon capacity/ process/raw materials usc ctc. the industry will have
Obtaich from U.P. ]’01lllti;n1yCc(:1]t:r‘cl)]]CgE$](; of the above, fresh Consent to Establish has to be

;4’- 8:::: I:]]‘l,ﬁ; :ng-]: Ei%po‘snl for plastic waste disposal and its EPR within 15 days to the Board.
S.ourccskq;ld i i;l.l }xu\t/El_msyon monitoring report of the STP and stack of Air Polluting
Iaborato é W_“H} l(;:;lt]\j\lr Monitoring of the premiscs done by MoEF&CC and UPPCB approved

s As‘ c?;hcld!m I'Month and on Quarterly basis to the Board by LIMS Portal. )

R.c iog 4 Adl_rcptgons given l?y Qomnnsswn for Air Quality Management 1n National Capital
ind%lst e > Jo(;mng Arcas vide its letter no-A-110018/01/2021-CAQM, fiated-04.02.2022,

0 % ; Ea ! under all circumstances completely switch over to PNG or Bio Fuels latest by

.09. - Industry should switch over to PNG Fuel as soon as PNG supply is available in the area.

Unit must usc Rice Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per
direction given by CAQM.

6. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
by Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining
Arcas (CAQM).

7. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

8. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjm_nmg Arcas) directions issued time to time regarding use of cleaner fuel.

9. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions regarding DG sets.

10. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above-mentioned conditions or any public complaint the CTE shall be withdrawn.

11. Project shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for sclf-declaration of dust control audit.

12. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 75 regarding GRAP.

13. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.

14. In the case of usage of ground water, the Project Proponent must obtain NOC from UPGWD
within one month from the date of issue of CTE, unless falling in exempted category as per MoJS
Guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.

15. Project shall ensure the compliance of Environment standards as per Environment (protection)
Act 1986. Maximum quantity of treated water shall be used in gardening /flushing. The Unit will
ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB server. The
unit will follow the CPCB Guidelines for Utilization of Treated Effluent in Irrigation available in the
CPCB web portal.

16. The APCS will be maintained and operated in such a manner that emissions always conform to
the standard laid down under the E.P Act 1986 as amended.

17. The industry shall comply the provisions of Hazardous and Other Waste (Management and
Trax:sboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardous
waste.

18. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B/ UPPCB and further on Revoking of Closure order, the Consent order shall
become valid.

19. The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
A(}:lt 1981 la\s a{)rlnendled, Watt‘erd(Pr%vcnItzion and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders i

CPCB and SPCB in time to time . ssued by the MOEF&CC,
20. The industry shall provide adequate arrangement for fighting the accid -

any air pollutant/gas/liquid from the vessel, machinery etc.g whicgh are likel)e/ntgllc:liasléafgifslg lschgrge o
including environmental pollution. Azar

21. The industry shall install electromagnetic flow meter at water sour

maintain the records of water abstracted and recycled treated effluent. gfehzllt(riezltléile:atqéf T{’,ﬁand
Effluent Treatment Plant shall be used completely in the manufacturing process. No T -y dom the
shall be discharge outside the factory premises in any circumstances. ' reated water
22. Industry shall install at sufficient height from the ground level Open to Network HD PT
at the outlet of STP and its URL and password shall be provided to the UPPCB Contro] rooriCamera
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Vs :

35,“}?13533 (S’}f;asl'lrgoarlgd]lts U{{L and password shall be provided to the UPPCB Control room.
Blastic Wasts Mars ply with various Waslp Management Rules as notified by MoEF&CC i.e.
Other Wastes (M gement Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and

St anagement and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,

ruction and Dcmohhon Waste Management Rules, 2016, Battery Rules 2000 and Noise

y Pollution (chulal_lon and Control) Rule, 2000. ’

l_(;‘ 24. Industry shall install and maintain Onlinc Continuous Effluent and emission Monitoring System

/,». (OCEMS) on STP and stack & connect it with SPCBs and CPCB server, before start of production
4 as per the direction of CPCB.

y 25. Industry shall comply the order passed by Hon'ble NGT time to time.
5{ 26. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground
Water Recharging Proposal/ compliance report should be sent to the Board within One month.
27. Industry shall disposc the hazardous wastc through authorized recyclers/TSDF.
28. Industry shall not use furnace oil/pet coke as a fuel.
29. Industry shall ensure proper disposal of boiler ash.
30. The industry should be operated in such a manner that it p
environment and the solid waste generated such as ash ctc. be disposed in eco friendly manner.
31. The industry shall abide by orders / directions issucd by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time. o .
32. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
33. The industry shall establish Miyawaki forest inside the factory in suffici
effluent from the ETP shall be used for forestation. .
34. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
" 1n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. )
(Rs. One Lacs Only) for establishment of

35. The Unit shall submit Bank guarantee of Rs. 1,00,000/-
Miyawaki Forest as per the GO No. 101 1/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department

of Environment, Forest and Climate Change within a month from the date of issue of this order with

the proposal for proposed plantation. )
36. A Bank Guarantee of Rs. 1,10,000/- (Rs. One Lakh Ten Thousand Only) shall be submitted

within 15 days including the conditions mentioned at serial no.1 to 34 which will be valid for SIX
YEAR otherwise this consent to establish shall be deemed to be withdrawn.

"‘5_‘_},)

does not adversely affect the

ent area the treated

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 05/05/2025 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

ANAND KuMARANAND  ANAND KUMAR
. '30'05+ IZ:SI :04 2025.04.05 NAND
Chief Environmental Officer (Incﬁ‘argg, Circle 1
Dated:- 05/04/2025
Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.

ANAND KUMAR ANAND
05+,17:51:26 2 ANAND KUMAR

Chicl3 lnvironnwn%?&ﬂ%er (Incharge), e!}'l'%’ﬂ,pl
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ANNEXURE A-4

z.|l

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Pliooe: (522 2720K28 272083, Fiex (5222720764, Essedd info@uppch bs, Wedsite: www uppch com

4

Category : BLUE Application Id : 33778175
250660/UPPCB/Ghaziabad (UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 13/11/2025
To,
M/s
SHREE JI COAL COMPANY

L ____ s o wrrdd_ __ wa Lt ___ WAL Lt L4 /e sy
nnasta ivo. - 101, Vlll.sf - munluuquur. avani, Uiiazianau \u.r ), unAacsinoDnug,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to SHREE JI COAL COMPANY located at Khasra No. - 181, Village -
Mubhiddinpur, Dabarsi, Ghaziabad (U.P.), GHAZIABAD,. subject to the provisions of the Water Act,

Air Act and Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016

and the orders that may be made further and subject to following terms and conditions :-

1.&&&&&This CCA SHREE JI COAL COMPANY granted for the period from 13/11/2025 to 31/12/2029 a
valid for manufacturing of following products.

S  |Product Quantity Unit

No

1 COMMON - Metric Tonnes/Month
MUNICIPAL SOLID
WASTE FACILITY
(CMSWEF)

2 BIO COMPOST 100 MT/DAY Metric Tonnes/Day

3 RDF 400 MT/DAY Metric Tonnes/Day

4 INERT 400 MT/DAY Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) &The daily quantity of effluent discharge (KL.D) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.60 KLD Septic Tank SEPTIC
THROUGH TANK/SOAK PIT
SEPTIC TANK
Industrial 15.0 KLD ETP TREATED
THROUGH ETP WATER
THROUGH ETP

(ii) & Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
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PRICRI: PR 3IARJad, JRRIEIG PR fopwR

OFFICE OF THE MUNICIPAL COMMISSIONER, GHAZIABAD MUNICIPAL CORPORATION

TIA: 0120-2790425, 2713580 §-7%: gzh.nagar.nigam@gmail.com
WF: |03 /0902025 ReF4)bs) 200 T
To
The Vice Chairman,

Ghaziabad Development Authority (GDA)
Vikash Path, Near Old Bus Stand,
Ghaziabad, Uttar Pradesh — 201001

Subject: Incorporation of Geotagged Locations of Solid Waste Management (SWM) Processing
Facilities in the upcoming/existing Ghaziabad Master Plan- reg.

Dear Sir,

As per the guidelines issued under the Swachh Bharat Mission - Urban (SBM-U) 2.0 and the
CPHEEO Manual on Municipal Solid Waste Management (2016); regular directions of the Hon’ble
NGT, it is strongly recommended to integrate GIS-based mapping and geotagging of all SWM-related
infrastructure to facilitate effective planning, monitoring, and sustainable urban development.

This is to request you to include all SWM facilities attached herewith (refer Annexure 1), the
geotagged locations (latitude and longitude coordinates) in the upcoming/existing Ghaziabad Master
Plan to ensure spatial integration and effective infrastructure planning. Inclusion of these geospatial data
points in the Master Plan will:

* Ensure comprehensive spatial integration of SWM infrastructure

* Help in avoiding land use conflicts and encroachments

= Facilitate better coordination between departments and stakeholders

It is further requested that as and when GDA makes land available for SWM infrastructure in
Indirapuram (as agreed by both parties in the handover document), you may direct the officials
concerned to update and geotag the location of the said SWM facilities in the master plan for the
Indirapuram area.

Enclosed:
1. Co-ordinates of the processing facilities along with KML file link
2. Pictorial representation of the facilities on the map, for ease of reference

Vikramaditya Sifigh }Lllhk (TAS)
Municipal Commissioner
Ghaziabad Nagar Nigam

Copy To:
1. Hon’ble Divisional Commissioner, Meerut Division
2. Hon’ble District Magistrate, Ghaziabad
3. Concerned officials of Ghaziabad Nagar Nigam with directions to follow up with GDA.

Vikramaditya Singh Malik (IAS)
Municipal Commissioner

Official Drive-MNA Lettor-2025

Page | 287



Annexure |
Solid Waste Management Facilities (Ghaziabad Nagar Nigam)
Material Recovery Facilities (MRFs)
::; Zone Plant Name Location Details Latitude | Longitude
L Sihani Garage- Garbage o= :
1 City Zone Factory 1 Sihani Garage, Ghaziabad 28.691 77.425
s P Block Sanjay Nagar P-Block, Sanjay Nagar,
2 Kavi Nagar MRE Ghaziabad 28.688 77.456
: M Block Sanjay Nagar Ward 53, M Block Sanjay
3 Kavi Nagar MRF Nagar, Ghaziabad 28.694 77.460
; Ret Mandi Hindon- s d
4 City Zone Garbage Factory 2 Ret Mandi Hindon Vihar 28.677 77.412
5 Vijagoﬁggar Akbarpur Behrampur Akabarpur Behrampur 28.635 77.410
Rajeev Colony MRF Rajeev Colony, Mohan
6 Biohdn Nager Centre Nagar, Ghaziabad 26.652 77.382
Karera, Mohan Nagar,
7 Mohan Nagar Kareda MRF Centre Sahibabad, Ghaziabad 28.687 77.382
Ward 34 Sahibabad Site 4,
8 Mohan Nagar | Apsra Border MRF Centre Cihasinbad 28.674 77.326
Ward 38, Arthala Road,
9 Mohan Nagar Arthala MRF Centre Sanjay Colony, Mohan 28.676 77.395
Nagar, Ghaziabad
10 Vasundhara Sahlbabggxrzndl MRE Madan Mohan Malviya Nagar | 28.662 77.359
i Vasundhara Sah'badggn?rzp" MRF | sahibabad Site 4, Ghaziabad | 28.671 77.366
Maharanj Pur Gaanv
12 Vasundhara (Near Idgah) Vasundhara 28.676 77.395

’@%
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" KaviNagar | Kavi Nagar MRF Centre Wa’go'”::pif; ds(‘a";ges“i 28.657 77.453
o Kavi Nagar Raj Nagar MRF Wa"é;‘gkaa‘:i* poesa 28.657 77.453
o | oweow | el | Wi orn | 005 | e
o | Ovame | Ny | WadNort o | gy | rram
5 City Zone | Kaila Bhatta MRF Centre Waégh’;%f%igegn?"t 28.666 77.420
% City Zone wi‘éigaciﬁiﬁﬂéf?féﬁ?r o | Ward No. 59, City Zone 28.667 77.427
Mechanized Garbage Transfer Station
32 Zone Plant Name Location Details Latitude Longitude
1 Vijagoﬁse:gar Akbarpur Behrampur Akbarpur Behrampur 28.635 77.410
2| KaviNagar Sa'}ifgn’:;g‘gtzig""" Raheespur 28.694 77.460
3| Mohan Nagar | Shyam Park Extension S"{sg}e‘:‘g’; 'Eq’gsgf)i"" 28.680 77.360
4 City Zone Sihani Garage Noor Nagar (Saddiki Nagar) 28.691 77.426
5| Kavi Nagar Ma‘:g‘:m‘ dgﬂfa”rg;’am E Block Govindpuram 28.694 77.492

-
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Mohan Nagar Metro

17, Opp Agarwal Sweets,

6 | Mohan Nagar ; Rajendra Nagar, Block-7, 28.679 77.360
Waste Transfer Station Sector 5 Shahidabad
49/70 Site-4, Sahidabad
7| Vasundhara | Vasundhara Nature Green | ., yial area, Gamm2 | 28.672 77.357
Sahidabad
C&D Waste Plant
: C&D Waste Processing Hindon Vihar, Sewa Nagar,
! City Zone Plant Ghaziabad, Uttar Pradesh 25.978 77415
Other Facilities
Dabarsi Site Waste Processing Site : : :
1 (expandable for future use) Village Dabarsi, Ghaziabad 28.724 77.582
: k Village Bhikkanpur,
2 Bhikkanpur Dumping Ground Chasizhad 28.667 77.449
: : Village Galand and
4 Site at Galand and Pipalheda Village Pipalheda 28.678 77.570

Encl: 1. Link of the KML File listing co-ordinates of the facilities
2. https://earth.google.com/earth/d/1Ms701H3glwwFfx Q-

x1EzbCQOrTSixpf?usp=sharing

[=] p =]

e

3. Locations represented on the map of Ghaziabad (for reference)
4. Site plan of the Galand and Pipalheda Site

28 1174



1175

'E MANAGEMENT
ENERCY PLANT PROPOSED LAND

CADASTRAL MAP

LAND OF GALAND & PIPALHEDA

TOTAL AREA OF LAND = 17.9084 HEC.
OR =44.25 ACRE

NOTE;-
LENGTH APPROXIMATE BECAUSE WATER LODGING

Scanned with CamScanner
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ERGH e T a9 () gEarfad () T ()
4 16 3726.49 4979.4 8705.89
5 17 1694.5 13893.4 15587.9
6 18 1533.5 6532.4 8065.9
7 20 1748.4 18268.2 20016.6
8 22 1426.8 10146.5 11573.3
9 23 2049.4 4566.1 6615.5
10 24 2259 14935.89 17194
11 25 1801 9599.7 11401.1
12 27 2043 3769.5 5812.56
13 30 235.5 0.0 235.5
14 35 947.9 14091.4 15039.3

AT 26386.45 132877.59 159264.04

SWRIFT i arsl § |/ &3 oI 3R i ATe A1 FfFferd 2 | Al 7 acare H wfud
I wiic &I eT|ar 30 THUIS! ¢ |

3.12.2.2.3.2laver diede wie

TIfTHT 3.61 WSl giede @ic (THASYY), o

P RN SRR IGE ) TS ¥ yarE eI % H
T ST 30 20 75%
2- ciferepT RYST — @I,
N 6 (CETP) . .

SR aftfa arferer # iaw diede wie (STP) & faarer ol 37 g1 oMl dgdlal &
ATGeAdI T H T HIaol SIcHe Wic 32 TATS! & RUd 8 | Hael gieHe Wic &
yaTg 20 UATAS! Ud Qerdl 75% B | SUAIRG il &I I A4l H gard fHar S 2
ST 989 @ AIR—TT T &l R |l 4R 9T | 96 AfRad, sl Sd & SyaR
DI JAT DI YU HRA Y i1l RACH, A MISATER H 6 TAUES] BT T IR IUR
HIF WS BT AT & | St 19 9IS & AR Yd H 32 .U & I DI quidn ey
31.12.2020 & | DIFTS—19 HEHRI & HROT 32 DHUAS! THUACUT & A0 H e gar 7 |
fafae @it qof &1 g& 2| Soifdead vd Hafed o vd aReR aw=l faers &t gof o
THUHSTYT BT 31.01.2021 T =Te], fham T 7 |

3.12.3317 3MURE Ya=er
3.12.3. 1 fSraTeTe o g 3Ufiee yawe= & Rerf

ufd @ifed o 4 gfg & A ufd afd sufine Swred +f 9e1 © | 39 UBR < o
TR &3 | SN JTURIE Ya== (SWM) U TRIR AT 2 | AT dad 3MARIe &l A, dfcdh
IeET 1 gRafdd 81 &) 8, 798 U g1 91T IR—arafSiedd 319 J1Ufdee &7 8 | Sca~
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B dTcl 31 JURIE ®I TR UIfIdIel §RT Jdh &A1, UHid Bl URag- U 3idd:
R A & | Al ag ufhar Sfd yeR 9§ T8 @1 Ol § A1 I8 qaieRl Bg W
IO B B |

MRaTETE & FRUTR 9 & &7 5 waeedr & § i faar a2
TAADT 3.62 SN AURTE Ye=~A G TG are] BT fa=or

S F aS e AT
HIg TR 14 9,14,17,24,44.46,48,57,60,63,69,70,73,75
HIR TR 17 16,20,21,22,33,34,35,38,42,53,59,64,65,67,68,71,79
fom TR 14 2,3,6,8,12,13,15,18,23,26,45,51,52,66
TREERT 11 25,28,29,36,37,40,41,49,58,72,78
TR 24 1,4,5,7,10,11,19,27,30,31,32,39,43,47,50,54,55,56,61,62,
74,76,77,80

T : TTFISIE BT ST JTIIe gaw AgTIIT, 2009 (TTHARAN—vS) Ralc

YR S Yo Iqeadl Ud Wrel FRIed @ UMR H © Ud U Gl BRIl 8 Sil 94l @eadl
Tfafafal & MR 8 U@ & H Ua fqd I & | 978 WR TR 98 B dl SEvd
IS TIITF B € | AT TIB 1000 BT STTAEIT TR 3 ABTSHHAT T B |

IR U< BG I S &3 B UG AT & AJAR e [l § S
Ul IUTe BT aad= RGN 0.5 fhaliymd ufa eafdd ufafed 21 59 3id & 9N,
gy 2011 BT SIROET & ITTAR 16,48,643 AfGTAT @1 SIGRAT a1l Tiorameare gfafad
T 742 Afgd T SMUfINe I BIAT &1 34,914 AN &) ST araT sraAT yfafed
T 16 Hfgd e Ul I BIaT 2 |

TR JAGard, TR 0, MSAmEre gk Uitd o |A@I—103 /710310 / 2025 &1 14.05.2025
& ATEH ¥ “Geo Tagged ®Id” 319 URIE Yaw 2 U IR T 8, RNIHI 1—SuanT
"SI JURTE Jg=e=" T R H AFT SR | SWRIGT T fJearor uRRre— (Y Har—287
WR) Herr e fbar T 2|

Y 2016 @ FTAR IUS Aibel A A BT & b MSAEE 7 1050 SYIST 31 3
ITS B BT © FORF 9 1000 SIYIET U AT S I8T & | BR—ER SR SN JMURTE &
HIBOT B FIRAT & Sl TR B TN TAHRT Pl HeR Bl 7, ] 39 JAURME & dbad
20 wfcrera &1 AId i uRaRe TR IR 3T fHar S &7 7 | fRafedr sufite & Juso
Ud fARAOROT & SRR WITHST WX IR ol Sl 8 Td 39 Id—ufaerd fhar Ser 8 | R
B AT 90 UFed ST BT HaR HRd gY TR & FUIES | ATIdh FHIg DI STl
2| R SUAR WA Bl &gaar 175 Afcd 1 © fbg ¥ug vd yRdsd & uzara ufdfes
Bdct 90 Afgd o7 3rufdre & Su=Rd oxe Wie & w9 d yRafdd fhar S 2|

3.12.3.1.1 3979 &vay

TR &R 319 U (Municipal Solid Waste, MSW) & ¥, 3T &l &g w9 | &l
wY AW dRITSTSTd Ud IR—TAfSUsdd JURkie & w9 § wiigd fHar S gadr & |
JURIE HRFAT DI BT, BIG, WIRSH, Bid, €] T FSHT & w9 F a¥figa fbar T
2 | JITRSMIUHaE faemfder 2015 & TFAR Y—SUINT & IR W AURTE BT (i) AR
JAfiTee, (ii) FIATRI® JMRTE, (iil) ASH /AR AHTS MARE Td (iv) FRITIG Al o
AT, BIed, NS IR, AT Bl | I~ JURME & w9 H aifiad fHar T 7 |

MITITETE TR H I~ B9 a1l el Julkie gd sla—fafbadn sulRre sas eyl
2g WGoRT I AT & | SR U 1Y UGNl PRI a1 (QUIUAURIE]) & afidel & AR,
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MISTITETE IR UQY H WARAD JURTE & W Sedl §  UP © | JIIRSIUITHalTS
feemfdel 2015 & AR TR # S+ ufd afdd sl &1 faarer R 2 |
dfereT 3.63 fer safdd wfdfesT e Scre

®HE | ST ARk FFAI gl SeuTeT
1. iy srufire 0.3 0.6 fur /du /fe=
2. aaTiie 3afire 0.190.2 feur/du /fe=
3. Aqgd /A1 aufdne 0.05% 0.2 four /& /fe=
4. TR JfUfire 0.05 0.2 fur /u / fa=

T - JARSNTEIE. 2015

3.12.3.1.2 3793 gRRgs

Rage, SN URME Yevee & o Aedyul oaxvT &, faff= el & dufea o emfdne
fRy w9 9§ ST B T e+l 4 wWo UeR H MR e d6 Ugarn oKl © | I8
TROT 37 Goll T8 & Riifdh U= AN AT ¥ 31fed Bkl &, S greffid |
UG YGDRUT QT bl YHIfad el © |

TR 7 &3 & 91 a1l ¥ SN IMURIE BT uRasg+ gl w7 9 MAEe R 9 g1_1
fovar ST & U o B Mol & @ 9rfiery |ftafed €1 2 | miirarere R A gRT
U I @ el b A1 IFURTE BT YRTe HRI fhar SIdr € vd I8 <l 17 & fdb qeyof
Jufdre &1 gRaed &l BT § T4 3Mfdd A= # Smufde a1 af Ashl W wrs foIr Sar
g 1A Gl I Wrell @vsl, frael &3 vd rferal # ST g1 ® srerar fRalRa g 2

qIferanT 3.64 MR TR M # R FARARYT 3q Suee areal &7 fdavor , a9 2010

e BT YR W9 &1 T IRT
TR |FdRTR |[RomR | AeTTR | 9g=R

TS 4 2 1 1 2 10
galy 98 ISy 2 2 1 2 2 9
TFR clell 13 5 5 5 1 29
P foR 9 10 4 7 5 35
ST I8 2 8 - 2 1 1 4
I BN 2 98 72 36 - 35 143
Il 98P 4—5 HE 6 3 1 2 3 15
S HR 4—5 I8 90 87 20 34 43 274
fa 6 5 7 3 3 24
IR AT 1 - - - - 1
TFR DRI 1 - - 1

T : TorFIEIE #) ST Jrarire ggwerT Ao, 2009 (NCRPB ADB) Report
3.12.3.1.3 Wd 3T

3 IR TR & b & 97F gcadl § 9 U ©| |d Y 70 | aRari & |mer
98% URARI H TR FH™ gRT SR—¢—8R WU fhar Sl &1 0.5% URaRl & ol
A3l §RT SR—C—SR JURIE HYSU fHAT ST 2 1% URIR RN WIS & AJAR
3 JUR WR R AR © 1 U 0.50% URIR W@ §RT W FHR I ¢ |

TIfereT 3.65 S IUfRre &1 ufafess GUBT
B9 3N AU | yforera
1 TR 1P §RT SR—C—8R | 98.00
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HYFT 13I8 V. SIERT TOTIEs,
al - ANIaY
I T FIGITIN FETgITT—-2031 (§79Ierd)

.9, I SR |UTT EIGKIS]
2 | sl gRI 0.50
3 IR IR R 1.00
4 @Y NI 0.50
ART 100.00
giT - g wd 2020, ST s pieee gl
3 3.17 319 Iuldre &1 ufafes dusw[fiera )
Self | 1
Other 0
Door to Door by Private Organisation | 0
Door to Door by Municipality 98

0 10 20 30 40 50 60 70 80 90 100

divEggsll gR1 TR @™ 8 ufdne yg=E  (Municipal Solid Waste Management,
MSWM) TR #7931 & 3TFAR TUMT & GHRI & AR UR Sthel &3 PI FaIHAT W BRI
fpar T B |

qIferaT 3.66 elSfthel I og AT
_ IUfire AT (fsfber vere @1 Remse)
.. . : TP T &
fafora= & g |
1. <1.0 <10 15-20
2. 1.0-2.0 10 - 20 20 -30
3. 2.0-3.0 20-30 30-40
4. >3.0 >30 >40

Source: Developed by the Expert Committee for Revision of MSWM manual (2013-15)

3.12.3.2 AGITR ¥ 319 3Ufe yaee

TR &R 319 U (Municipal Solid Waste, MSW) & ¥, 3T &1 &g w9 | &l
I AT qAITSTST Qtr IR—qEIfEUSad UlRTe & w9 H difigd fHAr ST Hhal = |
JURIE HRFAT DI BIeTdh, BN, WIRTH, Hid, g Td [Mpa & w9 H afiad fbar T
¥ | FIRSNTHITE R 2015 F SR Y—STANT B IR W JURTE B (i) I
JafdTe, (i) FIAIS MERME, (iil) TSH /AR AHTS AR Td (iv) AT FARe S

AT, BIed, YRS IR, AT Bl | I~ JURME & w9 H aifiaed fhar AT & |
qferT 3.67 Ao &= A yfife ufa safdd suiine ST &1 ande

EL]

AT STTEEAT

ufar =af /wfefes

Safed smf¥re

2031

663883

0-56kg

372 MTD
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GIT - JASNTHETE, 2015
AT & H a9 2031 B AT SARIE I TR 372 MTD 8RTT |

3.12.3.2.1 99 2031 &g 399 Seyra

34 1180

TYTT 1.5V, SIERT TTITIETs,

&I 9T HTIV FETITT—2031 (§791ErT)

TieTehT 3.68 AT IAURNT SeqTE
CAGH T—START Fafire eI el SeTed
1 Larii safde 0.3 0.6 fhar /&u /fdq
2 e e 0.1 0.2 feur /du /fe=
3 s /At dafine 0.05 0.2 f&ur /&y /oA
4 RiveITq erafie 0.05 % 0.2 fpur /du / =
G - e ears, 2015
3.12.3.2.2 clefher vl 8q ITeIHAY
qIfeTbT 3.60 oiefhel WIeT 2 AMITIHATY
P | aufldre 9 At # TR AT 9g | wﬁ)m
1 <1.0 <10 15-20
2 1.0-2.0 20 20-30
3 2.0-3.0 20-30 30-40
4 >3.0 >30 >40

HIT : JARSIHITHTE, 2015

3.12.3.2.3

W SETTT (FIGTT)

3N JURME TR & eI & 4= gcdl ¥ ¥ U 2| 94 fBv T 9t gRari & wmer

42% IRART § TR 61 §RT SR—C—SR [UBYT Al AT & | 26% IRART A 1ol FRefaii
ERT SR—C—SR IR [UBY AT ST 8 Ud 8% URIR IURTE HUBY & AR 31
JUR W R BT § UG 24% IRIR W—HTBU & =<1 31 ¢ |

qIfTPT 3.70 MR H 9 JURE GUBor
39 IUf¥e HUBor Il
TR PR gRT SR—C—SR JUgu 42%
Aol Hvermsil gRT SR—C—SR {U8Y 26%
3= 8%
F—HUB[ 24%

gig : greffie wd 2020, ST V% d~iocc Glfol
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FgT AT SRR T,
&I TG FIRITIY FETIGT7—2031 (J79187)

R 3.18 MR § S Ul GUBT & |iAl o1 ufawa

m Door to Door by Municipality
m Door to Door by Private
COrganisation

m Other

Self

giT : greffie wd 2020, ST V% d~iocc Tl

3.12.3.3 @M ¥ BN SARNE Yawer

qiferdr 7.7 § Ha1 wWNI fAemor, 2019 & AR, TR—8R SR ITARTE HUBU &I Bl
ERE] HaRSl 96.90 I & Td Iu~ IMURIE AT 166.80 Afgdh < 71 I WRER fag #
8.265 TICIAR &FABA dlel SHUT HSC BT 25 RHAwR, 2012 BT ARRIfT fHam 12T o |
HIT TR dTre RIS, 2019 & SR, @Ml 9 Y TGI8 &1 o §&1 1,21,378 T,
ST Bve], Blcel, WERe Ud aarid UiassHl &1 HUgl Afferd & | il H fol Scarad
SURTE 9406.7 Afgs <1 ufomrs €1 ufifed 6 IR IRl & gRT 142 A8+l &1 ITANT
gfoHE 15,687 #fgd o9 319 3rufdne &1 yRags fhar Srdm 2 |

qIfereT 3.71 WaT WX fAgemwr, 2019

wm. 3N IURIE Ye=A BT qaD I
1 ] WR B IS 96.9%
2 TR UfeTdT SN ITURTE & FUSUT &l &HT 166.8 MT

GIT . Har W 9591 Rale. 2019

AT TR B SR ofsfhdt o1 WRER fReg # HIog & O RUSTgaE s & BRI
AT TR UTfeled! UlRye & 9§78} 8 | AV 31 JfUlRTe Yeaveae 99 (THse(uH), 2016 &
AR, iSfihel WIdl Ba18 3TSs / TaRdd ¥ 20 AL g3 erf |

g § A W19 U FORT H o7 S8l URY S &d”T STell ST AT | d184l @ 6 S0
g RIFaT STINT GUg S22 & forv fhar Sirdr € I Saex Sfell, erer U9, SLdl, SFR
@R, I MRt 3R Urge | fSeT STRINT WUg Seqwdl Bq fhar S 2| o1 Sl
Ug g WA B ST aTel aTEel @ gt G 142 B

qrfererT 3.72 31 U Ya=eH &I fdavor
. faa=or =T
1 A® /ABTS HHI 1245
2 ABTS TG UG dred 142

GIT - HaT W §951% Rale. 2019
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TYTT 1.5V, SIERT TTITIETs,
al - ANIaY
I T FIGITIN FETgITT—-2031 (§79Ierd)

3.12.3.3.1 759G HWHRIY /9a]

AR TR iferdt URYg H, 9 2012 @ o MR &g dis A1 ARgRd SFHT w1 Aie
e AT | a¥ 2012 & T ol & forg it SR vera fuiRa fasar ar | @eift, faf=
RIFN R IR /Gol SRIT WM W Bl Sl © T 37U 84 drel arll & forg
A wafaRer & ROt @ e sRareaar Rfdai e~ Rl & | 1T &, qAidRoT &1 8™y
B WIRE® 3T & YAeshoT & oY IS & H BIg 9T YTashoT Ud G SUANT Bl Gfaer Al
T B |

3.12.4 faega myfd

3.12.4.17fSrgrdre ¥ faggd amyfd

faega amyfcl Wifde e el &1 T Hecdqul besd & Gl ATd [Jhrd, Iaradhdr Ud Sid
DI YU H GUR H Fgdqel YT Frdl 8 | ad 2000 ¥ IR yew—fagd guR rfafraH
1999 &I BM ¥ Ud, SR Ua¥ I fdgld ars (UP State Electricity Board, UPSEB) &R
gael § fagd & Scured, Ha—fdhd, uRyUl U fdarer 8q SiRar! U AE Yol off |

®g GURI & Tad, IR U YR DIURIF faIffcs (Uttar Pradesh Power Corporation
Ltd-, UPPCL) faSTell @1 @RiT & foly IScRarl 2| SaR Uaw Iy fdga Sares s
forfes Td SR YR Wy et fera Scure e forfies e offel UTaR vd BEsT Ui
& Iared & ol SckerY © 1 9§ 2003 § UPPCL &I 5 faavor  swers | favrforg fear
T AT| 5H W, uREEiEe faga faarer e fafics misrEe | faga faarer  2q
IaRE™ B

et 3.73 MTETR § g drea H G

4 | fafade e
1 NG BRI 303373
2 MRS B 4909
3 ARG B 37423
4 ASH /AN AT HaR 51217
5 T BT 1277

Gig : YT Bl TFITIAT, 2011

qrferaT 3.74 ST ¥ A Fiaera & G

w3 | fRfde e}
1 NG BRI 3600
2 JMENTH HrIaer 15
3 IIATID HIFRTH 250
4 TSP /TR AR HIaer 750

Gig : YT B TFTITT, 2011
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ANNEXURE A-6

37

VOLUME REPORT OF DABARSI DUMP YARD GHAZIABAD UTTAR PRADESH SURVEYED ON 13 NOV. 2025

Sl. Section Previous Cutting Volume
No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
1 3180031.704 0.000) 0.024] 0.000) 0.000| 0.000 0.000
2 3180035.000) 3180031.704 3.296) 16.215] 5.715 0.000) 2.858 9.418)
3 3180040.000) 3180035.000) 5.000 26.539 66.736 5.715 36.226) 181.128'
4 3180045.000) 3180040.000) 5.000 32.501 91.886) 66.736 79.311 396.555'
5 3180050.000] 3180045.000] 5.000) 37.781 108.782 91.886 100.334) 501.670)
6| 3180055.000] 3180050.000] 5.000) 43.061 123.878] 108.782 116.330) 581.650)
7, 3180060.000) 3180055.000) 5.000 47.243 148.136| 123.878| 136.007| 680.035
8 3180065.000 3180060.000 5.000 155.665 176.693 148.136| 162.415| 812.073]
9 3180070.000) 3180065.000) 5.000 161.810) 216.667 176.693 196.680) 983.400
10 3180075.000) 3180070.000) 5.000 161.995 247.349 216.667 232.008 1160.040
1 3180080.000) 3180075.000) 5.000 162.178| 257.850 247.349 252.600 1262.998]
12 3180085.000 3180080.000) 5.000 162.363 288.331 257.850 273.091 1365.453'
13 3180090.000 3180085.000 5.000 162.549| 312.563] 288.331 300.447| 1502.235'
14 3180095.000) 3180090.000) 5.000 162.692 337.722, 312.563 325.143 1625.713'
15] 3180100.000] 3180095.000] 5.000) 160.846) 395.598] 337.722, 366.660) 1833.300
16] 3180105.000] 3180100.000] 5.000) 155.341 399.059) 395.598] 397.329 1986.643]

VOLUME REPORT OF DABARSI DUMP YARD GHAZIABAD UTTAR PRADESH SURVEYED ON 13 NOV. 2025

Sl. Section Previous Cutting Volume
No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters

17 3180110.000) 3180105.000) 5.000) 151.082 404.630 399.059) 401.845 2009.223)
18] 3180115.000) 3180110.000) 5.000) 147.041 416.123 404.630 410.377, 2051.883'
19 3180120.000) 3180115.000) 5.000) 143.000 462.401 416.123 439.262 2196.310
20 3180125.000 3180120.000 5.000] 139.766) 683.477 462.401 572.939 2864.695|
21 3180130.000 3180125.000 5.000] 137.883] 926.549 683.477 805.013 4025.065
22, 3180135.000) 3180130.000) 5.000 132.789 1162.887 926.549) 1044.718 5223.590)
23 3180140.000) 3180135.000) 5.000) 127.408 1402.569 1162.887 1282.728| 6413.640)
24 3180145.000) 3180140.000) 5.000) 122.028| 1588.106 1402.569 l495.338| 7476.688)
25, 3180150.000) 3180145.000) 5.000) 116.648| 1657.349 1588.106 1622.728 8113.638'
26) 3180155.000) 3180150.000) 5.000) 111.608 1665.341 1657.349 1661.345 8306.725
27, 3180160.000) 3180155.000) 5.000) 107.126 1657.330 1665.341 1661.336 8306.678)
28| 3180165.000) 3180160.000) 5.000) 102.644 1609.491 1657.330) 1633.411 8167.053'
29 3180170.000) 3180165.000) 5.000) 98.239) 1557.580) 1609.491 1583.536 7917.678|
30) 3180175.000 3180170.000 5.000] 94.672 1448.393 1557.580) 1502.987| 7514.933I
31 3180180.000) 3180175.000) 5.000) 91.105) 1317.494 1448.393 1382.944 6914.718'
32 3180185.000) 3180180.000) 5.000) 86.272) 1178.644 1317.494 1248.069 6240.34SI
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VOLUME REPORT OF DABARSI DUMP YARD GHAZIABAD UTTAR PRADESH SURVEYED ON 13 NOV. 2025

Sl. Section Previous Cutting Volume
No. From Section Difference Width Area Previous Average Volume
Sq. Meters Area Sq. Meters | Cubic Meters
33 3180190.000] 3180185.000] 5.000 79.658) 1028.029) 1178.644) 1103.337 5516.683)
34 3180195.000 3180190.000 5.000) 73.044) 857.224 1028.029 942.627 4713.133'
35 3180200.000] 3180195.000) 5.000 67.213 696.255 857.224 776.740 3883.698
36 3180205.000] 3180200.000] 5.000 61.814 473.539 696.255 584.897| 2924.485'
37 3180210.000] 3180205.000] 5.000 56.351 251.013] 473.539 362.276) 1811.380
38 3180215.000] 3180210.000) 5.000 47.428] 116.382 251.013] 183.698 918.488)
39| 3180220.000 3180215.000 5.000] 36.689) 44.341 116.382 80.362 401.808'
40) 3180225.000] 3180220.000] 5.000 25.951 30.711 44.341 37.526) 187.630
41 3180230.000] 3180225.000] 5.000 15.213 15.130 30.711 22.921 114.603)
42| 3180235.000) 3180230.000) 5.000 4.477) 2.462 15.130) 8.796) 43.980]
43 3180237.079, 3180235.000) 2.079] 0.010] 0.005) 2.462 1.234] 2.564]
Total 129143.625
- I
3 MAS GROUP ENGINEERING CONSULTANT o MAS GROUP ENGINEERING CONSULTAM
(\>""'M JA'S Servics Dastens & Construction Monegemant SiAsea
d hello.masgroup@gmall.com / +91-9953369272 “Kuthorised
H. No. A -143, Ekta Vihar, Jaitpur Extn. Badarpur, New Delhi - 110044
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Volumetric Analysis Pipeline Road

Project Site 1: Details of Pipeline Road Ghaziabad, UP Dumpsite
No

1 Name of the dumpsite Pipeline Dumpsite
2 City Ghaziabad
3 District Ghaziabad
4 State Uttar Pradesh
5 Latitude and Longitude 28.667.77.449
6 Size of the dumpsite 7.11 acres
T Location Details _
o ) R
| oL,
o 22 O
? e >
S 3
N T =
.ﬁf;-."“ /
€ % —
al
ot _ -
8 Topographic map

AN ‘,,! -

Recent photographs of the Site
9 Nearest Town/City Ghaziabad
10 | Nearest Railway Station Ghaziabad
11 Nearest Airport New Delhi

12 | Seismic Zone

SUMMARY OF VOLUMETRIC ANALYSIS of MSW Through Drone Survey at Pipeline

Road Site in Ghaziabad

Volumetric Analysis of MSW at Pipeline Site as per Drone Survey

Pipeline Site

Total Land Area (Sq. m)

28460.859 sq mt

Total Land Area (Sq. Km) 0.0285 sq km
Total Land Area (Acre) 7.03 acre
Volume of MSW at site (Cubic meter) 2,98,160 cum
Quantity.of MSW at site (MT) @ density of 0.75 2.23.620 MT
MT / cubic meter

Avg. Height (meter) 10.5 meter
Total Area (Acre) 7.05 acre
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ANNEXURE A-7

DRIlcRE: ot AR, AORIAIG ol foidil
OFFICE OF THE MUNICIPAL ('()MMIS.;‘.I()NF.R, GHAZIABAD MUNICIPAL CORPORATION
FOWT: 0120-2790425, 2713580
TE: L p 2., /A0N0/2025 RAfe: 03/61[9
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ANNEXURE A-8
\HAAE / gy
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wyau wufay,
TJAR WY YR
W W,
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W3 WvIq, o)
AG@TE RAE: 21 FTHRI, 2025

TR RET™ JpirT-5
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ey,
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ANNEXURE A-9

/m%'l [ 2 | U1 3 oY www kvsangathan .nic in W%

GHAZIABAD MUNICIPAL CORPORATION

Navyug Market, Opp. Old Bus Stand Ghaziabad 201001, Uttar Pradesh
E-mail:gzb.nagar.nigam@gmail.com Webslte:www.ghazlabadnagamlgam.ln

fifagr Afew W& 2334 /@10 /202526 fo=i%.06.09.2025
E-TENDER

Name of the Project Selaction of contractors for Supply, Installation,

TPD Municipal Solid

Commissioning of 2000
Waste extendable up to 3000 TPD (Wet & Dry)
Ghaziabad and It's

processing plant at i
Operation & Maintenance for a period of

Minimum 07 Years.
Rs. 8,00,000 to be paid on E-tender website i.e.

Eamest Money Deposit
https://etender.up.nic.in
Tender Fee Rs. 11800/- including GST to be paid on
E-tender website i.e. https:llotonder.up.nlc.ln
Bid System Two Bid System (Technical & Financial)
Name of the Authority Municipal Commissioner, Municipal
& Official Corporation Ghaziabad,
- Gzb.nagar.nigam@gmail.com
Bid Validity Period 180 Days
Bid Currency INR
Key Dates
Uploading of Bid 08.09.2025

Pre-bid Date and Venue 16.09.2025 01:00 PM,
H.O. Ghaziabad Nagar Nigam

Last Date of bid submission 23.09.202502:00PM
one-portal

Date of Technical bid opening | 23.09.2025

Date of Financial bid opening | To be informed at later stage

/’ Municipal Commisioner

- Municipal Corporation Ghaziabad

I - - - ‘”'"'%~ -

- a
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:;M-s‘-‘ UTTAR PRADESH POLLUTION CONTROL BOARD
@%%Eﬁ'ﬁlg\” Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

Validity Period :17/02/2026 To 16/02/2031

Category : BLUE
Ref No. -

Application 1d : 35185413
Dated:- 21/02/2026

258876/UPPCB/Ghaziabad(UPPCBRO)/CTE/GHAZI ABAD/2026

To,
Shri ABHIJT ANANT RAYKAR
M/s BHUMI GREEN ENERGY ENVIROCARE LLP
Khasra No. - 523 And 526, Meerpur, Tehsil Loni, distt. Ghaziabad, GHAZIABAD,201002
GHAZIABAD
Sub: Consent to Establish for New Unit/Expansion/Diversification under the provisions of

Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 35185413 dated - 20/01/2026. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance

of following conditions :

1 Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
LONI, DISTRICT- GHAZIABAD, PIN-201002, U.P.

B- Main Raw Material :

KHASRA NO. - 523 AND 526, MEERPUR, TEHSIL

Main Raw Material Details

Name of Raw Material

Raw Material Unit Name

Raw Material Quantity

(M.S.W.)- 3000 MTD

MUNICIPAL SOLID WASTE

Metric Tonnes/Day

3000

C- Product with capacity :

Product Detail

Name of Product

Product Quantity

RDF - 1100 TPD

1100.0

Bio Compost - 500 TPD

500.0

D- By-Product if any with capacity :

By Product Detalil

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
Inert - 250 TPD TPD/TPA 250.0
Recyclable - 75 TPD TPD/TPA 75.0

2. Water Requirement (in KLD) and its Source :
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Sour ce of Water Details

Source Type Name of Sour ce Quantity (KL/D)
Ground Water (within Borewell 10.0
premises)

Quantity of effluent (In KLD) :

Effluent Details

Sour ce Consumption

Quantity (KL/D)

Domestic

5.0

Process

20.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details

Fue Consumption(tpd/kld) Use
Others 0.0
Others HSD FOR 1 X 200 KVA DG
SET ON CPCB IV

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 16/02/2031 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. THISCTEISISSUED TO M/SBHUMI GREEN ENERGY ENVIROCARE LLP ONLY FOR
THE ESTABLISHMENT OF UNIT FOR THE PROPOSED PRODUCTION OF RDF- 1100 TPD,
BIO COMPOST- 500 TPD, INERT- 250 TPD, RECYCLABLE- 75 TPD BY USING RAW
MATERIAL ASMUNICIPAL SOLID WASTE (M.S.W.)- 3000 MTD ONLY AT SITE KHASRA
NO. - 523 AND 526, MEERPUR, TEHSIL LONI, DISTRICT- GHAZIABAD, PIN-201002, U.P.

2. In case of any change in production capacity, process, raw materials use etc. the industry will have
to intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be
obtained from U.P. State Pollution Control Board.

3. ThisCTE will be void if there is any change in above mentioned address or product. The applicant
shall make an application along with prescribed fee for renewal/trail consent (CTO) at least 30 days
before the operation of unit.

4. Prior to abstraction of ground water, unit shall obtain a No Objection Certificate from U.P. Ground
Water Authority for abstraction of ground water and project shall provide the NOC of UPGWD for
extracting ground water within 03 month, if required.

5. Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended.

6. The project shall be obtained NOC form competent authority for disposal of treated water to
nearby sewer line/drain.

7. The Industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Transboundary movement) Rules, 2016,

8. Industry will install as proposed 1 X 200 KVA DG Set based on CPCBIV with stack height from
ground level as per norms and using fuel HSD as per CAQM direction. Industry shall installed Air
Pollution Control System as per norms/CAQM Direction and as proposed in the project report.

9. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise.

10. Industry shall install and maintain Online Continuous Effluent and emission Monitoring System
(OCEMYS) on stack & connect it with SPCBs and CPCB server, before start of production as per the
direction of CPCB.

11. The Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National
Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of Environment from time to time.

12. Theindustry shall provide adequate arrangement for fighting the accidental |eakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

13. Theindustry shall adhere to general standards terms and conditions of Water/Air Acts and
compliance of Environment standards as per Environment (protection) Act 1986.

14. In case of violation of abovementioned conditions or any public complaint the consent shall be
withdrawn in accordance with law.

15. The Industry shall submit first compliance report with respect to conditions imposed within 30
days of issue of this permission.

16. The use of Pet coke and Furnace oil as afuel isrestricted in compliance of the Hon' ble Supreme
court order.

17. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.

18. The unit shall achieve 20% reduction in source emission for specific criteria pollutants by
introducing suitable pollution control interventions/technologies.

19. The unit shall ensure recycling of treated effluent for use in the member units. PETP and CETP
along with member units shall ensure adoption of suitable cleaner technologies for production and
effluent treatment so as to optimally reduce water consumption, waste water generation and achieve
stringent norms.

20. A detailed water harvesting plan may be submitted by the unit.

21. Unit shall ensure monitoring of ground water quality in pre-mansoon and post-monsoon season in
and around the industry premises through laboratory approved by MoEF& CC Govt of India/NABL.
22. Unit shall not install borewell without prior permission/NOC of competent authority to abstract
ground water for industrial purpose.

23. Industry shall comply with various Waste Management Rules as notified by MoEF & CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, Battery Rules 2000, Municipa Solid
Waste Management Rules, 2016 and Noise Pollution (Regulation and Control) Rule, 2000.

24. The industry shall abide by orders/ directions issued by Hon' ble Supreme Court Hon’ ble High
Court, Hon' ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
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Court, Hon' ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

25. Disposal of hazardous waste shall be through authorized recycler/TSDF/incinerators only.

26. Unit shall operate and maintain/upgrade the air pollution control device in such manner that
emission should be as per norms prescribed by CAQM.

27. For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and
68.

28. Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated
13.10.2021 of Deptt. of Environment, forest and climate change and BG of Rs. 1,00,000/- be
deposited within a months time along with the proposal for proposed plantation.

29. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of
cleaner fuel.

30. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 55 regarding DG sets.

31. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 73.

32. DG Set will be allowed in ahybrid/dual fuel mode (with 70% gas-based fuels and 30% Diesdl) or
with Retrofitted Emission Controlled Devices (RECD) as per direction No. 76 issued by CAQM.
33. Unit must comply the Direction Under Section 18(1)(b) of the Air (Prevention & Control of
Pollution) Act, 1981 regarding Monitoring and Control of Pollution in Air Polluting Industries
Located in NCR Region for Installations of OCEM S/PTZ Camera and connectivity with CPCB and
concerned SPCB server issued by CPCB vide letter dated: 09.10.2025.

34. Unit shall comply the Office Memorandum of Ministry of Environment, Forest and Climate
Change issue vide F.No. IA3-22/14/2025-1A.111(E-275538), Dated: 29.10.2025 for Green Belt
Devel opment.

35. A Bank Guarantee of Rs. 10,00,000/- (Rs. Ten Lacs Only) shall be submitted within 30 days
including the above conditions which will be valid for SIX YEARS otherwise this consent to
establish shall be deemed to be withdrawn.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 21/03/2026 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Chief Environmental Officer (Incharge), Circle-1

Dated:- 21/02/2026
Copy To -

Regional Officer, U.P. Pollution Control Board, Ghaziabad to ensure the compliance of the conditions
imposed in the certificate.

Chief Environmental Officer (Incharge), Circle-1
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ANNEXURE A-13
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